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SHRI T1.K.GUJRAL : The jhuggi-
jhompri settlement problem is being
dealt with by the DDA. The DDA has
been created to solve some of these pro-
blems. There is no question of a political
approach to this problem. The question
is to settle them, and 1 do not think that
there is any difficulty in evolving a policy.
The issue is one of finding funds for doing
so.
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SHRI N.K.P. SALVE The hon.
Minister's answers are lacking in his usual
conviction. Of the various factors which
arc involved in this problem and which are
inhibiting him f{rom taking up a massive
building programme to house these poor
people, may | know from him whether one
of the inhibiting factors is his faith in the

dictum that fools build houses and the
wise live in them ?
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SHRI I.K. GUJRAL : I count Shri
Salve as a fool, not as a wise man.
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SHRI 1. K. GUJRAL : Sir, asT said
earlier, in the dcbate, also, the plan basi-
cally has to be house-building oriented,
and unless they are able to resort to some
massive house-building programmes, the
problem cannot be solved. Also, interlin-
ked with this is the vast problem of mass
urbanisation. It is not very easy for me
to give detailed reply at this stage.

Future structure of Foreign Oil Companies
in India

*1626. SHRI C.K. CHANDRAPPAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Planning Commission
has submitted a note to Government regar-
ding the future structure of foreign oil
companies in India:

(b) whether the Commission has favou-
red majority participation by Government
as against outright nationalisation of the
three foreign oil companies; and

(¢) if so. Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)

(a) No, Sir.

(b) and (¢). Do not arise.
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SHRI C. K. CHANDRAPPAN : In the
very same House, on this proposal, there
was a discussion and the then Minister of
Petrolenum and Chemicals, Dr. Triguna
Sen, had admitted that such a proposal
was under consideration. That is a diffe-
rent matter. 1 would like to know from
the Minister whether that proposal is be-
fore the Government and what is the reac-
tion of the Government thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
The answer to the question whether there
is a note from the Planning Commission
to this effect, is ““No.”” But as far as the
proposal itself is concerned, it is before
the Government,

SHRI C.K . CHANDRAPPAN |
could not hear.

MR. SPEAKER : He said that your
question was about the Planning Commi-
ssion and he had given information on that
basis.

SHRI C. K. CHANDRAPPAN : So, if
the Government agrees that the proposal
was with the Government, then today,
what is the reaction to the proposal even if
it is vot from the Planning Commission ?

SHRI P. C. SETHI : 1 have said that
there is no notc fiom the Planning Commi-
ssion as such. But the proposal is before
the Government, and I have said a num-
ber of times that the whole matter is under
consideration.

Demonstration by the Residents of
Trans-Yamuna Patparganj Road
Colonies

*1629. SHRI VIJAY PAL SINGH :
SHRI ARJUN SETHI :
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of WORKS AND
HOUSING be pleased to state :
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(a) whether about 10,000 residents of
the Patparganj Road-colonies across the

 Yamuna recently demonstrated outside the

Prime Minister’s residence protesting again-
st Government's policies regarding un-
approved colonies;

(b) whether the demonstrators later
submitted a memorandum to the Prime
Minister;

(c) if so, the main demands made by
the demonstrators in the memorandum;
and

(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) Some persons
from the area demonstrated outside the
Prime Minister’s residence.

(b) Yes, Sir.

(¢) Their demands are as under :—

(i) All the unauthorised constructions
which have been raised on acquired;
notified land up-to-date in the reve-
nue estates of Villages Shakarpur
Khas and Khureji Khas be regularis-
ed and approved irrespectvie of the
land-use prescribed in the Master
Plan.

(ii) Free-hold rights should be given to
all the unauthorised plot-holders.

(iii) On regularisation the rate of deve-
lopment charges should be Rs. 15/-
per square vard instead of Rs, 20 -.

(iv) The police posted in the area for
preventing encroachment on Govern-
ment land should be withdrawn.

(d) Government's views on these dema-
nds are given below seriatim :- -





